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be nominated to serve on the said Joint
Committee”,

The motion was adopted.

SHRI OM MEHTA : On a point of
clarification, Sir. Mr. Pitamber Das
said that he was not consulted. Mr.
Mahavir Tyagi is here. Majority of
the Members are not here.

SHRI PITAMBER DAS: He also
says that he was not consulted.

SHRI MAHAVIR TYAGI : Whether
it should be referred to a Joint Com-
mittee or not was not a matter of con-
sultation. He asked me about the
names which I would suggest and I
suggested the names.

SHRI OM MEHTA: Shri Nawal
Kishore and others were of the view
that it should be referred to the Joint
Committee.

MR. DEPUTY CHAIRMAN: Now

the matter is over. The House stands
adjourned till 2.30 p.M.

The House then adjourned
for lunch at three minutes past
one of the clock.

[ RAJYA SABHA ]
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The House reassembled after lunch at
half past two of the clock. The Vice-
Chairman (Shri Yogendra Sharma) in
the Chair.

RESOLUTION RE RECOMMENDA-

TIONS MADE BY THE COMMITIEE

APPOINTED TO REVIEW THE RATE

OF DIVIDEND PAYABLE BY RATFL-
WAYS

'THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : Sir, I beg
to move—

“That this House appioves tiae
recommendations made 1n paras 60,
70, 71, 75, 76, 77, 78 and 79 contain-
ed In the Interim Report of the Com-
mittee appointed to review the rate of
dividend payable by the Railway
Undertaking to General Revenues as
well as other ancillary matters in con-
nection with the Railway Finance and
General Finance which was presented
to Parliament on the 11th December,
1973; and

That this House further directs that
the action taken by Government on
the other recommendations made in
the Report should be reported to the
Commuttee.”

Sir, Railway Finances were separated
trom the General Finances by a resolu-
tion of the then Central Legislature in
September. 1924. The resolution adopt-
ed prescribed the rate of contribution to
be made by the Railways to the General
Revenues, worked out on the basis of
the Capital-at-charge of the Railways and
the working results of the commercial
lines.

The Railway Convention Committee,
1949, the first such Committee to meet

after Independence, had a fresh look at
these arrangements and recommended
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the concept of a fixed dividend which
the Railways should pay to the General
Fuances on the loan capital invested
in the undertaking as computed annually.
The relationship between Railway Fin-
ance and Genera: Revenues as spelt out
by the 1949 Committee was reviewed by
successive Railwuay Convention Com-
mit'ees set up in 1954, 1960, 1965, and
1971. ese imtial financial arrange-
ments have undergone important modi-
fications in the light of the changing cir-
cumstances, thcugh the basic concept
that the Railwavs should pay a fixed
dividend to General Revenues still holds.

Following the planned economic de-
velopment of th: country through Five
Year Plans, the¢ practice has been to
set up Railway Convention Committees
whoce recommendations regulating the
payment of divi lend by the Railwavs to
the General Reenues etc. comncide with
the Five Year FPlans. Such an arrange-
ment has much to commend itself since
it enables the Railwavs to assess the
resources that 'would be available with
them during a particular Five Year Plan
and to regulate their programme for
development, ewpansion and rehabilita-
tion of the railway system accordingly.

The Railway Convention Committee,
1971, was set up in August, 1971 and
the Committee presented its final report
in April, 1973, The recommenda-
tions of the Co nmittee cover the Fourth
Pian period, 1919-74. Apart from issues
suca as the pa ment of dividend by the
Railways to the General Revenues and
ancillary matters, that Committee Madz
observations o1 various asnects of rail-
way working such as accounting matters,
suburban services, commercial and allied
matters, etc. Their observations are
under the congideration of the Railway
Ministry. ‘
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Payable by Railways 142

The, Railway Conveniion Committee,
1973 was appointed through a Resolution
adopted by this House on the 9th and
19th May, 1973. Their recoinmendations
are to cover the Fifth Plan period. The
Committee are earnestly at work and
have already had four sittings. Pending
detailed consideration in depth of the
various issues before them the Com-
mittee have nresented an Interim Report.
Apart from containing some observations
about certain aspects ot raillway work-
ing, the Interim Report lays down the
formula for the payment of dividend to
General Revenues, the quantum of
money to be contributed to the Deprecia-
tion Reserve Fund and other all'ed
matters concerning the vear [974-75.
The Committee have recommended that
the arrangements proposed by the Rail-
way Convention Committee, 1971 for
the quinquennium 1969-74, may continue
for the year 1974-75, till they have
all the relevant issues in
detail ard come to firm recommenda-
tions. Undsr the present arrangements
the Railways are paying dividend at the
rate of 5.5 per cent (includiaz 1 per
cent representing payment to the States
in lieu of passenger fare tax) on the
capital invested up to 31-3-1964 and 6
per cent on the capital invested after
31-3-1964, subject to certain concessions.
For the Railway Budget for 1974-75 to
be presented to Parliament during the
ensuing February session, it would be
necessary to take into account the re-
commendations made by the Committee
in their Interim Report,

examined

In this context, I would like to
briefly touch upon the comment of the
that freight traffic estima-
tions by the Railways have not fully
materlalised with the result that some of
the inveszments have not vyielded the
desired return. While the Committee
will no doubt examine the matter in

Commnttee
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detail, as mdicated by them in their In-
terim  Report, I can only sav that
planning for the economic development
of the country 1s an integrated process
embracing the activities of all the sectors
of the economy The targets of develop-
ment 1n the various sectors are deter-
mined by the Planning Commission, in
consultation with the various Ministries
At least s nce the commencement of the
Fourth Five Year Plan, the Railways do
put forth their point of view i fixing
the targets for freight traffic and also
appraise the Plan periodicallv Tor
example, when the growth of traffic
during the first two vears of the Fourth
Plan was sluggish, 1t was at the nitiative
of the Railways that the freight traffic
target was scaled down from 265 million
wonnes to 2405 milion tonnes Haw-
ever, once a particular target 1s projected
the Railways must provide the necessary
mfra-structure  No doubt, we should all
benefit from past experience The Rail-
ways have to move cautioisly but with
a sense of optimism There mayv be
situations 1 which we are helpless a
decline or non-materialisation of traffic
takes place for unforeseeable reasons
However, I can assure the House that
necessary prudence will be exe.cised by
the Railways in  making imvestment
decisions

With these words, I commend the
Resolution for the consideration of the
House

The question was proposed

SHRI T V ANANDAN (Tamil
Nadu) Mr Vice-Charrman, Sir, 1
extend my anproval to the Raillway Con-
wvention Commuittee’s recommendat ons
1 paragravh 69, 70, 71, 75, 76, 77, 78
and 79 of the Interim Report with the
following observations Para 70 (1)
says that a sum of Rs 1625 crores 18

[ RAJYA SABHA ]
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given to the States m lieu of passenger
tax and there 1s a balance left for utisa-
t on on safety works Here may ] not
pomnt out that the States are not interest-
ed 1n utitlising this balance?

In this House and the other House
many a time Members of Parliement

have raised the 1ssue of unmaned
level-crossings where  accidents  do
happen and hves are lost Last week

the Railway ™ mistry amended the Act
so as to increase the guantum of com-
pensation un to Rs 50,000 1 think
the States do not take interest mm pro-
viding safety at level-crossings T think
the responsibility lies on the Railway
Ministry to man all unmanned gates by
utthsing the balance amount and to
advise the States that spent the money
on manning the unmanned level-crossing
gates

Another thing 1s 1n paragraph 71 The
Railwav Minstry came forward wth a
suggestion that the Railwavs be exempted
for three years from payment of divi-
dend 1n respect of 50 ner cent of the
outlay 1n a vear instead of 25 per cent
I think the Committee did not refasz tt
but they sav that they will go mnto that
m detail and give their decision m their
final Report I say for the benefit of the
Commuttee that 1t 15 a necessitv that
the Railways be exemptad from payment
of dividend 1n respect of 50 per cent of
the outlay a year for at least three
years because there are so many reasons
The Raiway Minister himself admitted
that the Railways are running i the
red and the anticipated surplus 1s not
there tnstead of that there 1s a defictt of
about Rs 167 crores at the end of the
Fourth Five Year Plan Therefore, I say
that 1f the financial position of the Rail-
ways should be mmoroved there 1s no
other alternative but to increase the
freight and fare In this poor country
mcreasing the freight and fare will not
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ordinarily be agre:d to by MPs because
1t 1s too difficult Therefore,
the suggestion of the Railway Miastry
before the Railway Convention Com-
mittee 15 correct, and appropiiate also
for the Railwav “onventicn Commuttee
to agree to exem>t the Railways

Sir, T may alsc suggest here for the
Railway Vinistry and also for the task
force whch has been appomnted to go
mto the railway finances that as has
been recommend d by the 1971 Con-
vention Committ=e they take a'l these
suggestions 1nte  consideration, namelv
the capital-at-chaige after our mrlepen-
dece has four tines increased And it
wiil be going on mncreasing The Rail-
ways have to pay 6 per cent dividend on
capital from M.rch, 1964 Therefore
if the capttal 1s going 1o be increased.
will the Railways be able to pav 6 per
cent dividend” In countries like the
United Kingdom, France, Austraha, etc
they have written >ff a certain amount of
capital The captal invested m the
Railways has bee~ theie for over 100
vears and I kncw that the Bntishers
evtracted not less than 20 to 22 ver cent
dividend on 1t  Nby should that dead
capital still be i the accounts of the
Railways Is 1t not right that at least
the capital up to 1961 be written off In
the Fourth Five Year Plan it has heen
stated that Rs 1442 crores have been
added out of whi.h Rs 554 crores have
been made good from the resources of
the Raiways

Sir, if we take all the Plans for the
last twenty years, at the end of March
1974 the capital would be somewhere
Rs 3,900 crores 1In the four Five Year
Plans from the railway revenue a sum
of Rs 1,000 crores has been made good
But that does no' come nto the total
capital It 1s froin the resources of the
Railways Therefc re the railways should

{7 DEC
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| also be gven certain consideration for
the amount they spent on the Plan
Therefore, Sir, these are all mv sugges-
tions—an assessment must be mniade
every 25 years over the Railways for
having made the capital :mprovement,
rehabilitation and development etc  at
least 1/15th of the total amount spent
should be credited to the railwavs by
reducing the captal By domng so, the

Railways need not vav at the r  of
6 ner cent on all the huge capital It
1s 1mposstble unless vou increase the

fretght and fare Therefore, in order to
avoid the increase in freight and fare 1
suggest that the amount utilised from the
ra lway resoarzes should be given credit
to the Railways

Sr. there must be improvement in
the Railways also In the davs of the
Britisher, he never bothered about

villages four or five miles from the rail-
way statton He cared onlv to carry his
army and also the raw material from
the cities and towns His onlv worry
was to carry his dividend over to Fng-
land But now we are an :ndependent
country Railway stations should be
very near to the willages, towns and
cities  But 1t 18 not s¢ Therefore, I
say there should be 1 reavpraisal anrd
readjustment It 1s not possible also to
shift a station to eveiy village But
wherever the passengers want a train-
halt should be granted immediately 1t
should not be refused I ast week I had
been to a village 1n between Arlcnam
and Katpad: on the Southern Railway
It 1s a village produc ng handloom The
product 1s carried away by the bus The
bus transport takes advantage of the
distance of the station T am told also
not more than 3(t passengers use the
tramn at Tiruvelam statiord T think it 1s
high time g refgrence 15 made to the
| Southern Railway to five a tran halt
wherever 1t 1s p SIbl}é, where a willage
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is 1 between two tracks. This situa-
tion is veculiar not only to the Southern
Railway but it is so all over the Indian
Ra lways This point has to be gone mnto
if the railway is to compste with the
road transport,

Last week, I think, a reference was
made here about attaching a dining car.
There were two dining cars in the
Grand Trunk Express One has been
removed on reason of unhygienic con-
ditions prevailing  But dining cars are
running on trains from Bombay to Delhi
and Calcutta to Delhi. Why should one
dining car be detached? The cooked
food taken from Ballarshah and Amla
stations is not welcomed by passengers
from South I wonder whether the
assurance  given by the Minister has
been implemented or shoved away [
hope that the Railway Minister will
immediately attend to this need because
I also suffered on this account,

Ministers do not travel nowadays by
framns, and high officials do not use
trains. They go in aeroplanes They
do not understand the difficulties of the
Members of Parliament and the ordinary
passengers and the first class passengers
in the trains Therefore, it is necessary
that the second car 1n the Grand Trunk
Express for the burpose of dining should
mmediately be 1ntroduced. You have
got the diesel engmes which kave the
power of hauling not less than 23 or 24
coaches So., what s the difficulty in
adding one more coach? _If the plat-
forms have got to be extended, thev
should be extended 1 the interest of the
traveling public It ;5 an important
question which the / Railway Minister
should consider before any agitation
takes place I&canowl the Gudur Class
IV people have Iready, se.nt notice to
the General Manager _;{nd I have also

[ RAJYA SABHA]
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forwarded a copy to ths General Mana-
ger stating, let there be no stoppags of
Grand Trunk Express at Gudur before
you yeeld. Nowadays the Goverament
of India yields only to agitation. whether
there is disciphne or not. Whether
democracy is going to praval or not 18
not known. But agitation vields success
today Therefore, I want the hon.
Minister to see that before any agitation
takes place, 1n the interest of the country
and the peaceful running of the Rail-
ways, this dining car is attached

Another point is that in the report
uself it is said that the gestation period
increases because of want of raw mate-
rials and so on  Now, ou have already
started the Kanyakumar-Tirunelveli
link.  You have now issued instructions
to stazger 1it. By how many years are
you going to stagger it? I do not know.
Therefore, the gestation period will also
have to be staggered by two or three
years There 1s already the survey re-
port 1 the Railway Ministry about
opening a broad-gauge link between
Karur and Dindigul. an mdustrial area,
a handloom production area, and the
return on capital s estimated to be more
than 85 per cent Why don't you take
up 1mmediately such works which would
get revenue for the Railways? T am also
to'd that the conversion work of Ban-
galore-Guntakkal lme 1s also staggered
Why? Is it not a waste? The capital
you have allowed on that is going tu be
wasted for two or three years There-
fore, wherever work has been started, it
sinould be immediately completed so that
revenue will be coming to the Railways.
(Time-bell rings) So soon. Sir? I am the
only speaker from my side. Also, Sir,
the Madras Metronolitan issue is still
pending  You are not granting them
suffictent  funds For 1nstance, the
Madras-Gudur and  Madras-Trivellore

‘ electrification programme has been sanc-

tioned. The foundation-stone has been
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laid  But you hav granted only Rs 5
lakhs whereas the work costs Rs 30
crores  With Rs ¢ lakhs when will the
work be completed? Therefore, please
grant the necessart funds <o that the
electrification of Madras-Gudur and
M-~dras-Trivellore lines can be taken up
mmmediately
r

Another pomt I want to refer to is
that this 1s a dem cratic country based
on a socialistic pattern Now, how can
the working class be loyal to you and
be disciplined 1if you the Government of
India, go to the Sioreme Court against
the decision of the Bombay High Court?
The Bombay High Court, taking mto
account the presen situation in the coun-
try, decided 1n  f. vour of implementing
tre mmmum wage for the rai-road
construction worhers, class [V people
But the Railway Mmistry which 1s part
and parcel of the Cent.al Government,
goes to the Suprerne Court 1n appeal Is
this the way you are zoimng to usher in
snctalism 1n thi  countty when the
poor, down troddin working class wants
something more on par with others? It
1s unfarr  You cannot preach to private
sector that they must do this and that
You must set an example as a model
emplover Therefore, please advise
your Minstry to vithdraw the case from
the Supreme Cou t so that the railway-
men can understaid that heie 13 a Rail-
way Minstry whith 18 caring for their
interests

I must now cc ne to the Pay Com-
mission Report ilso  We have been
ashing the Rail vay Minstry and the
Government of }idia to separate rail-
waymen because the naturc of work in
the railways 1s such that 1t cannot be
compared with that of other Central
Government employees Day and might
railwaymen have to work in their posts

[ 17 DEC 19737
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whereas 1n a post office 1t s not neces-
sary In no other place do the em-
ployees have to work as rulwaymen do,
dav and night in the interests of the
countrv  So, why do you not separate
the raillwavmen? What 1s the (ifficultv?
The Minister in his <tatement said the
finances of the railways were separated
mn 1924  Yes, you have got a separate
budget But why do you g»n to the
Finance Ministry now 1n the matter of
Pay Commussion recommendations? [
am told the Finance Minstrv issued 1n-
structions that they should not mmple-
ment Pay Commission recommendations
separately without prior sanction of the
Finance Ministry Here 15 a question
In 1968 because rallwaymen stagnated in
thetr grade, there was a concession shown
to them, an increment was given to the
rallwaymen who stagnated for more than
two years Now the Railway Ministry
1ssued nstructions that this increment
which was given on account of stagna-
tion should not be taken mto account
while fixing their pay Do you mean
to say that the rallwaymen will keep
s lent if you do so? They will not If
you want them to struggle for it, they
are prepared to give you a struggle
Therefore, this rule must be amended by
you or take permission, present it mn
the Cabinet that the railwavmen cannot
be equated with other Government em-
ployees because their service condilions
differ T may also tell you that im-
mzdiately the raillwaymen are not inter-
ested 1n going on a strihe  They want
negotiations They know how to nego-
tiate I think in 1931 when the President
of India was leading a deputation in
1932-33 negotiations with the Britishers
started They are masters 1n negotia-
tions Therefore, the raillwaymen’s
immediate negotia-
tions with the Railway Munistry to solve

federation wanted

L ]
all the anomalies that would arise on
account of implementation of the Pay
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Commussion’s Recommendations 1 re-
quest the Minister to consider this and
he discusses with them the various
anomalies Then the railwaymen also
demanded 75 per cent usgrading It 1s
very necessary today because the scales
have been revised in cuch a way that
they will reach the max mum n about
four or five years and after reaching the
maximum they will stagnate  Unless
there 1s uogradation, there wiil be fristra-
tton The present upgradation 1s 50 per
cent They demand 75 per cent It 1s
a very reasonable demand TThere 1s a
revenue of Rs 1,200 crores from the
rallways i this country No other
industry or organisation yields so much
revenue Therefore, Mr Minnter, please
try to give this extraordinary concession
to the raidwaymen No plan of vours
succeeds 1f railwaymen do not work
"What 1s happening todav? When loco-
men go on a strike, who suffers” It 1s
the people of India, the poor people,
not the people who use Air India, not
the capitalists, not the Ministers, not
Members of Parliament, who use Ailr
India, 1t 15 the poor people who suffer
when ratlwaymen go on a strike There-
fore, you must be very cautious m deal-
ing with the problems of the rastlwaymen

Another point 15 about mechanical
artisans who are going to stagnate be-
cause of the introduction of dieselisation
and electrification, namely, engine fitters
and boiler makers It 1s high time you
considered a suggestion that these mecha-
nical artisans be given trainmmg as
drivers and firemen Give them traming
so that they will pick up work as diesel
Why do you not consider this
suggestion? If loco drivers and firemen
go on a strike, you can make use of
tt ese people who will be 1nethe know of
that work Therefore, please consider
this pomt

dr vers
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Another point 1s discrimmation Dis-
crumination 1s shown between the South-
ern Ratlway and all other Railways mn
India There are Workshops, I think,
about 28 Workshops n the Indian Rail-
ways In all the Workshopy there are
nommated tram to carry workmen
When the nominated trains run late, the
workmen are not treated as absent But
here mn the Golden Rock Workshop,
Trichirapall , when the nominated work-
men train run late, the pertod 1s treated

as absent Why do you give this

3 pm  differential treatment to the rail-
wavmen in India? Even amongst
the Southern Railway  workmen,

there 1s differentral treatment given to
some because there are three work-
shops 11 the Southern Railway and
in two of them you allow this but the
Golden Rock workship peobple are treat-
ed differently I think vou must put an
end to this differential ireatiment given to
the Golden Rock Workshap people
Probably this would not bhave been
brought to the notice of the Mimster
I hope he will do sometning about this

I was glad to read mm today’s news-
paper that the Defence Department has
decided to do away with over-time It
15 very good It has been said even by
our President of India that
means usurpation of employment poten-
tials Why should there be overtime in
Railways because 1t blocks the way of
other unemployed people who can be
employed? If you do away with over-
time, you can take i more people and
given them employment This will also
give strength to the hands of the Prime
Minister who 1s commuitted to solve the
unemployment problem

overtime

With thesz words, I support the re-
commendations of the Commiuttee
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SHRI NAND ({ISHORE BHATT
(Madhya Pradesh) : Mr. Vice-Chairman,
1 rise to support the resolution moved by
the hon. Railway Mmnister. I do not
want to go into ttz details of the re-
commendations. Bit I wholeheartealy
support the motive behind these recom-
mendations and I hc pe that these recom-
mendations, mplemented, will
help 1 handling our revenues and also
help the Railways in their efficient work-
ing

when

Mr. Vice-Chairman, the Railway is the
Iifeline of our countiy. From trade point
of view or social o economic pomnt of
view or looked at 1t from any other con-
sideration, Railway s the lifeline of our
country. Thus, for the purposes of the
development of tte country, for the
purposes of com nunicating between
various parts of tte country and for
transporting of goods and people, Rail-
ways play a very important role. The
development of our country socially in-
dustrially we depead on the Railways
considerably and very rightly so.

Mr. Vice-Chairm in, Railway today 1s
the biggest public sictor organisation in
our country—larges! .ingle orgamsation

employing more than 12 lakhs of
workers. The undertaking has about
more than 762 catcgories [Everv cate-

gory of ralwaymer has some prohblems
ot the other With Wl the best intentions
which the Railway Minister and the
Railway Board hav, it is mmpossible to
satisfy all these cati gories Even 1if you
solve the problems at the rate of two
categories of work rs per day, it will
not be possible for the Railway autho-
rittes to solve the problems of all the
762 categories of w rkers mn the workers
in the whole year. Therefore, the best
way for dealing with the problems of
workers is to deal with the recognised
organisations of railwaymen.

[ 17 DEC. 1973 ]
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The other day the hon. Minister for
Railways pointed out and expressed his
desire that there should have been only
one organisation of railway employee,
i the country. It is a historical fact
that in India formerly there were two
organisations, namely, the All India
Rallwaymen Federation and the Indian
National Railway Workers' Federation
They decided in national interest to
merge Into one and as a result of that
merger, there 1s the National Federation
of Indian Raillwaymen As a student of
trade union movement, it 1s difficult for
me to go into the causes of the revival
of the All India Railwaymen’s Federa-
tion But in our countrv we have got
an agreed system according to which we
can determine as to which organisation
1s representative. I have no objection 1f
the Government recognises both the
National Federation of Indian Railway-
men and the All India Railwaymen’s
Federation. These organisations do re-
present all the categories of emplovees of
railwaymen Under these circumstances,
how far it will be proper and justified
to deal directly over the head of national
federation with one category unton’. It
will not be proper or in the interests of
good 1ndustrial relations, it will not be
in the interests of industrial peace and
1t will not be proper and in the iterests
of better and efficient functioning ot the
Railways.

On the other hand, the right course
for them would be, as has been the
practice, to have dealings with the re-
cognised body of the raldwaymen and
here the two Federations, the NFIR and
the AIRF, are there and the railway
employees, whether they belong to the
category of locomen or any other cate-
gory, 1If they have got any grievance,
they can have their grievances projected
and ventilateds through these two orga-
nisations So, Sir, while 1 share the
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views of the honourable Railway Minis-
ter that there should be only one
organisation, I do sav that now that
there are two organisations, we should
see that we carry on our negotiations
with both these organisations and deal
with the problems of the workers. In
«case there is any difficulty, we have got
a procedure to verify the membership.
1 do not find any reason why a parti-
cular categorywise organisation alone
should be recognised. If there is any
difficulty, there is this democratic proce-
dure. By adhering to the procedure this
problem can be solved and vou can
know the strength of the representative
organisation. Al the same, I am per-
sonally quite satisfied with the practice
adopted by the Railway Ministry all
these years in dealing with the represen-
tative organisations, then why any de-
parture unless agreed to by the parties
concerned.

-SHRI MONORANJAN ROY (West
Bengal) : Can you please tell me the
membership of the two organisations?

SHRI NAND KISHORE BHATT:
Sir, [ have already submitted that I have
no objection to the procedurg of verifica-
tion of the membership. But ti1l such
time the relative position is determined
we must deal with these two organisa-
tions. After will, we want to have
industrial and economic growth and that
is possible only when there is industrial
peace and as I have already stated, since
the Railways is the lifeline from all
socio-economic points of view for the
development of the country, for the
betterment of the people, for the im-
provement of the industries and so on,
it is important that we have to stop
somewhere so that work is carried on.
Wealth is a commodity which cannot be
had by mere slogans, but which can only

[ RAJYA SABHA ]
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: be produced by disciplined and hard
' work. It is necessary for this purpose
that as a civilized society we must have
established principles and understandings
and we should stick to those principles
and understandings. Then alone it would
be possible for us to meet the demands
of all the categories of the railwaymen.
It is because, Sir, after all, nobody can
forget that they are part and parcel of
the country. Therefore, if the country
is made to sufter, if inconvenience is
caused to the people at large however
good railwaymen’s intentions may be,
they will have to face the wrath of the
people who are the ultifnate masters.
Therefore, Sir, 1 suggest to the honour-
able Minister that we should have a fix-
ed policy of dealing with the problems of
the workers in the railways. Sir, Gov-
ernment employees and particularly the
railwaymen in general are very much
dissatisfied since the rublication of the
Pay Commission Report. But it is
gratifying to note that the mintmum payv
which was at one time recommended to
be Rs. 185/- has now been raised to

Rs. 196/-. It is no doubt weicome but
there are many other issues full ot
anomalies. Sir, in view of constant and

steep rise in prices the Government in all
fairness to the railway emplovees should
raise the minimum limit of earnings from
Rs, 750 p.m. to at least Rs. 1,000
p.m. for the purpose of granting to the
employees House Rent Allowance, city
compensatory  allowance and other
allowances so that their present hard-
ships can be reduced to a certain extent
and they can work properly and give
their best to this national undertaking.

public sector under-
in the country, the Railways
deserves to be congratulatea for one
thing at least and that is for having a
system of bipartite wegotiafions in the
matter of problems and grievances of the

Sir, among the
takings
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raliway workers.
manent

hey have got a per- |
negotiatin 1 machinery, which
has shown very g od results. But, so
far as the 1ssues ¢ ncerning the recom-
mendations of the Pay Commission are \
concerned, I would request that the Rail- !
way Munistry, 1n the interest of workers, |

|

m the nterest of 11dustrial peace 1n the
country and 1n the interest of the econo-
mic growth 1n tie country, should
appoint a  sub-cornitee, without any |
loss of time, to g> into the anomalies |
which have ariser as a result of the 1
recommendations > the Pay Commus- !
IR '
- |
|

-

ment should imm :diately start negotia-
tions broadly on the following basis:

(a) Revision f mintmum wage of
Rs. 196 per m nth and carrying the

sir, I would suggest that the Govern- ‘
|
\
|

benefits of the s ime to Class III scales

(b) Revision > dearness allowance t
formula of a 4 point rise or every six
months, whichever 1s earlier \

(c) Pay fixati n formula should give
adequate weigh age for services ren-
dered, and

td) Revision of the rate of pension
and extending the benefits to em-
ployees who have retired since the
appointment of the Commission.

Sir, on the question of bonus there
has been a demand. This is the demand
not only of the Railway employees but
employees of all he Government Under-
takings including those run departmental-
ly The Bonus Review Comm.itee may
be gving some thought to 1it, but then
the Government as the principal em-

ployer should also not forget the rea-
lity.

Then, Sir, I have a few observations
to make about the problems of my own
States, namely, Madhya Pradesh is a
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centrally situated State m the country
It has goo tae biggest area Judging
from that point of view, whatever trans-
port facilities we
adequate.

have, are most 1n-
1 am very sorry to say that
even tne commitments made following
the recommendations of the States Re-
organization Commuission, have not been
fulfilled so far. I do not want to go
mto the detals of this. Madhya
Pradesh, being centrally situated and
rich m forest produce, the main
source of supply of timber, charcoal,
tendu patta, gum, harra and other forest
produce to the country., Hardly 20 per
cent ot the annual output of forest
produce of the State 1s uiilized locally,
while the rest 1s sent to almost all other
parts of the country Now, we have got
all this produce. But, unfortunately,
there 1s shortage of wasgons supply.
Representations after  representations
have been made but so far no consulera-
tion has been shown by the Railways.
As a result, at present nearly onz lakh
cubic meters of timber, five lahn bags
of charcoal and several lakh bags of
tendu patta and harra, etc, worth more
than six crores of rupees in Bastar and
Raipur districts, are lying for transport
due to non-availability of wagons This
18 a very serious matter Through you,
Sir, 1 would like to uige upon the hon.
Minister to go ato tblls matter. Bastar
1s a very big region, inhabited by tribal
people. It 1s als
duce

18

rich i forest pro-
Forty per cent of the annual
production of timber in the State 1s
received from Bastar district alone A
large quanfity of forest produce re-
mains unsold / because of absence of
railway fmk., That mndirectly means a
loss of revenue to the State and loss of
employment to the tribal people Non-
Of wagons has affected tne
timely spipplies of timber to Detence

Linking of
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Jagdalpur by railway line with Delhi—
Rajahara will greatly facilitate the trans-
port of forest produce and supply of
raw materials to industries.

Similarly. we have been demanding
that there for permission to transport
forest produce by Kirandul-Kotwalsa
railway line. At present the Kirandul-
Kotwalisa railway line of Belladilla pro-
ject is used for tramsporting iron ore
only, This should be opened for the
transport of forest produce also. This
will not only facilitate the export of
forest produce but will also help in
establishing various industries in the
backward tract of Bastar.

Lastly, Sir, the Government of India
and the Railway Ministry were kind
enough to sanction a project for western
Madhya Pradesh which is known as
‘Guna-Maksi railway project’. The work
on this project has been going on for
the last so many years. After persistent
representations, we are assured every
year that it would be ready by Decem-
ber 31, 1971, then by December, 1972.
The year 1973 is also going. We are
now told that it will be completed by
1974. Sir, we do not understand the
justification for this delay. More than
three-fourths of the railway-line is com-
plete. While we fully appreciate the
economic difficulties we are passing
through, but with a view to augmenting
our resources and to meet the aspirations
of the people, I would suggest to the
hon. Minister, through you, Sir, that
the portion of railway line which is
complete, from Guna to Beawara should
start operating. They should start run-
ning trains there. Similarly, they should
also start trains from Ujjain \to Sarang-
pur or Shajapur as the case may be. In
these days, when bus charges jre going
up, people have no other means of

[ RAJYA SABHA ]
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transport, Therefore, if these tracks are
opened to the passenger traffic, it will be
a great help not only to the people but
it will also help in inviting new indus-
tries which is very necessary for the
development of an economicallv back-
ward State like Madhva Pradesh. 1
would again request the non. Mumnster
to give a thought to the suggestion that
whatever portion of the railway line has
been completed, at least to that extent
the same should be opened to passenger
and commercial traffic. Thank vou.

SHRI PITAMBAR DAS (Uttar Pra«
desh): Mr. Vice-Chairman, Sir, the
matters that the Railway Convention
Committee deals with are of a highly
technical nature and, therefore, it is very
difficult to deal with them unless one
happens to have gone very decply into
the implications of these subjects. The
1973 Convention Committee, in its re-
port, has recommended all those things
which the 1971 Committee had recom-
mended. I happened to be a Member
of the Railway Convention Committee
of 1971 and it was after due deliberations
and deep thought that those recommen-
dations had been made. They had been
approved by the House also from time
to time and these recommendations have
also got to be accepted and approved.

Still, there are one or two things
regarding which I would like to draw
the attention of the Minister and the
House both. The Railways have always
been a very profitable concern for the

Indian Government and it was in
1966-67 that the Railways experienced
deficits for the first time. The three-

year period—from April 1966 to March
1969—which was covered by the 1965
Convention Committee—showed a deficit
of 57.66 crores as against an estimated
surplus of 37 crores. And ever since
then, year after year, the Railways have
been showing deficits and this deficit of
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57.66 crores was in spite of the increases |
in fares and freigtt that the Railways
had effected from .ime to time. Tt was
because of this that the 1971 Railway
Convention Committee, being eager to
take the Railways »ut of red and create
a good psychological atmosphere for
their working, grai ted some relief to the
Railways. On th basis of those con-
cessions which .mounted to 107.31
crores for the Fcurth Five Year Plan
period a surplus of 119 crores was esti-
mated. But it tltimately turned our
to be a deficit o' 102 crores as men-
tioned by the Railway Board in its
memorandum on he Railways’ Fourth
Five Year Plan. \

In that Memorandum, they stated that
the Railways are likely to incur a total
deficit of about R . 102 crores as against
an anticipated surplus of Rs. 119 crores.
That is what the Railwav Board had
stated in their Memorandum. But,
later on, the Deputy Minister of Rail-
ways, in reply t» a supplementary to
Starred Question No. 25 in the Lok
Sabha on 13th November, 1973, gave
out that the total loss suffered by the
Railways would be about Rs. 158 crores
during 1973-74 a. against about Rs. 93
crores anticipated at the time of {framing
the Budget for tiat year. That shows
that the total deficit, according to the
Deputy Minister, would be Rs. 167 cro-
res in the face «f an estimated surplus
of Rs. 119 crorer. And this deficit was
in spite of the relief to the tune of
Rs. 107.31 cror:s given by the 1971
Convention Committee, and the enhanc-
ed fare and freight which was effected
by the Railways 1n each year amounting
to Rs. 327 crores. In spite of these two
factors, Rs. 117.31 crores in concessions
and Rs. 327 crores by way of enhanced
fare and freight, the deficit comes to
Rs. 167 crores during these five years,
from 1969 to 1974, The Railway Con-
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vention Committee of 1973 have men-
tioned in Para 32 of their Report, and
I am glad they have taken note of it
that :

“The Committee are constrained to
note that after taking into account the
additional yield of about Rs. 327
crores due to periodic increases in
fares and freights and reliefs of the
order of about Rs. 107.31 crores
afforded by the Railway Convention
Committee, 1971 during the Fourth
Plan, the Railways are likely to incur
a deficit of about Rs. 167 crores against

an anticipated surplus of Rs. 119
crores (inclusive of the reliefs).”
At this rate, Sir, at the end of the

Fifth Five-Year Plan, the loss, rather the
deficit would come to about Rs, 439
crores. The Committee’s observations in
this respect are very important. In Para
56 of their Report—I mean the Report
which we are considering through this
Resolution—the Committee says:—

“The Committee are constrained to
observe that according to the present
estimates based on current costs and
existing levels of fares and freights.
the Railways are likely to incur a
deficit of Rs. 439 crores at the end
of the Fifth Plan as awainst an anti-
cipated deficit of Rs. 167 crores at the
end of the Fourth Plan.
might worsen further in case the
assumptions with regard to freight
traffic during the Fifth Plan fail to
materialise and/or the rising trend of
prices continues. If past experience
were any guide, there are strong
possibilities of both these factors cast-
ing severe strain on the Railway
Finances. The Committee, therefore.
consider that Railway planning would
have to » be continuously appraised
and corrective steps taken promptly
to avoid the pitfalls.”

The position
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[Shri Pitambar Das]

Sir, T have pointed it out because [
wish that this recommendation of the
Committee should be strictly complied
with.

[Mr. Deputy Chairman in the Chair.]

Sir, one of the important factors
contributing for these deficits in the
face of estimated surpiuses according
to the Railways was the non-materialisa-
tion of production targets in major in-
dustries like steel, cement, coal, iron-ore
for export, etc. I would like to point
out that this is not a new phenomenon.
These factors should always have been
taken into consideration because they
had existed even before. These factors
have been pointed out to the Railways
from time to time but no attention had
been paid. The 1971 Railway Conven-
tion Committee in its Fifth Report on
the ‘requirement and availability of
wagons’ has also pointed out in Para
1.21 that :

“There have been persistent short-
falls in the materialisation of traffic
compared to the assessed forecast.
During the Third Plan originating
freight traffic of 245 million tonnes
was anticipated for the last vear of the
Third Plan, ie., 1965-66. Against this
the actual traffic moved by the Rail-
ways was only 203 million tonnes. The
originating freight traffic during the
last year of the Fourth Plan, ie.,
1973-74 was estimated at 264 7 million
tonnes, which was reduced 10 240.5

+ million tons at the time of mid-term
apprisal. Against this, the present
indications are that not more than 215
million tonnes of traffic will be
moved.”

Sir, while speaking on the procure-

y
|
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ment of wagons last year in this House ’

I had pointed out that the Rajlways are
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in the habit of keeping their targets of
traffic, both passenger as well as goods,
high. They always take an inflated view
of things.

The 1971 Convention Committee in
Para 1.22 further observes :—-

“The Committee are disturbed to
note that during the Fourth Plan while
the originating freight traffic fell from
an estimated figure of 263 million ton-
nes to about 215 million tonnes, the
planned provision for the Railways
has been reduced from Rs. 1,525
crores to Rs. 1,400 crores only, The
Committee regret to observe that heavy
capital expenditure has been incurred
by the Railways in creating traffic
capacily, which has been far in excess
of the requirements of traflic actually
moved. Thus, scarce resources which
could have been used in other sectors
of the economy more purposefully
have been used by Railways resulting
in over-capitalisation.”

The Deputy Minister present here
will recall that when the question of
procurement of wagons was being dis-
cussed in this House last time, 1 had
definitely suggested that instead of block-
ing capital in wagons it should be spared,
as it wilf lead to additional burden by
way of dividend.

The real trouble is that inflated esti-
mate about traffic which does not
materialise for one reason or the other,
has become the habit of the Railway
Ministry, The Railway Convention
Committee of 1973 also has made a
mention of this fact in their report in
para 33:

“The Committee feel that the Rail-
ways should have drawn upon their
experiences of the Third Plan. The
Railway Convention Committee 1971
have also drawn attention in their
Reports to the heavy investments that
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continue to b made by the Railways
year after yea on the basis of inflated
estimates of traffic which fail to
materialise, re ulting in heavy increase
in the dividend liability of the Rail-
ways, withou! corresponding increase
in their earnings.”

%

i
Sir, this habit needs a change. Not

only the Railvay Convention Com-
mittee of 1971 in their report or I in
my speech referred to these things, but
these things hal been pointed out to
the Railway Miiistry even earlier. The
Railway Conver tion Committee of 1971
had in its Fifth Report mentioned :

“The Comumittee are also concerned
to note that therc have been short-
falls in the movement of traftic of
major commodity groups like steel
plants traffic, coal, general goods, etc.,
both during t 1e Third Plan period and
the Fourth Plan period.”

1 am mentioning if, Sir, because the
Railways have jointed out that the non-
materixlisation of production targets in
major industrie , like steel, cement, coal,
iron-ore for export etc., had been res-
ponsible for this shortfall in their trafiic
estimates.

These factors had been there even

4

earlier. .1

“In this c.onnection, the Committee
would lke 1) invite attention to the
22nd and 4¢th Reports of the Public
Accounts € ymmittee—(Fourth Lok
Sabha) in which that Committee had
commented non inaccurate forecast-

"ing of freight traffic during the Third
Plan and the npersistent tendency of
the Railway Board to over-estimate
traffic requirements pacticularly in
respect of niajor commodities, coal,
steel, plants traffic and general goods
traffic, and had emphasized the need

7—43 R.8.8./73

[ 17 DEC. 1973 ]

Payable by Railways 166
for planning for rail capacity on a
more realistic basis. The Committee
note that in spite of the recommenda-
tions made by the Public Accounts
Committee, the forecast of freight
traffic in respect of those very com-
modity groups, that is, coal, steel,
plants traffic and general goods traffic,
again proved inaccurate during the
Fourth Plan.”

And, Sir, again the Railways have
now pointed this out to be the reason
for the shortfall. I would repeat that
the Railways should get into the habit
of estimating requirements of the traffic
on a more realistic basis.

Now, Sir, I would like to repeat once
again what I said jn this House last
time about the dividend affair. T had
suggested, while speaking on the Budget
for 1973-74, that the system of comput-
ing dividend, which at present consists
of the average borrowing rate plus an
element of contribution by way of pro-
fits should be revised. So far as the
average borrowing rate is concerned, it is
reasonable to charge this from the Rail-
ways in any case.

But so far as the element of contribu-
tion over and above that is concerned
naturally it should, be payable only if
the Railways have got a surplus from
which to pay. If the Railways are run-
ning in deficit then this element of
contribution should not be charged from
there. I find that in para 61 of their
Report the Railway Convention Com-
mittee, 1973, have mentioned some of
the factors to be taken due note of in
this connection and under item (ii) they
say : “the opinion expressed by some
Hon. Members in Parliament that no
dividend should be paid by the Railways
when they are suffering losses.” If this
refers to the suggestion that I have made
in this House then 1 would like to put
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the record straight. 1 never said that
no dividend should be paid by the Rail-
ways when they are suffering losses. All
that I said was that the element of con-
tribution should not be paid. In their
own Report 1n para 00 to Committee
have divided this dividend into two
parts.  They say: “They, therefore,
recommend that the present mode of
payment of a fixed dividend on the
capital invested as computed annually
i lieu of the interest charges plus a
small element of contribution. . .” It is
this small element of contribution which
I said should not be made payable in
case the Railways are running in deficit,

These were some of the things which
I thought it was necessary to point out.
With these words T also commend that
the recommendations contained in the
paras referred to 11 the motion be ap-
proved. T therefore support the motion
moved by the hon. D-puty Ministe

sy @yasr wat (far) @ swsmafa
e, W AW & gy W4
Frae el 1 faq fagrfean & w9
F &1 g 3, T auf@ s=fw
famifaa FifE fad gt fqiE e
IO fAE A e A F 8T & 29 g
aﬁ‘rta'i'q'rr{ﬁm : B WE #v osnfaw

ITHT UIHE e #1982 |
afFpr @ fawmfar  gw aﬁxﬁ F

amlaﬁﬁagma‘rwﬁrﬂt
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qfegds & fegaradr & a@g aa feafa
7dY  fawmifan & rrag FE &
NEJIT AFL ATAT §  TAfF ga Feaword
FHET EW A1d A GG WA FT
ERIRE R 1) L B P R B I T
qgA, WY R Jar gw  fawen
F MFEFAT |

A, Wa AR W o« feAn-
fraa wr faafgem & sz ©F qar
faafger & fF amewy Sgw =3 Sl
g, qar S i fewfeer g faad
¥ g% A8 frmar 3 WE aE
F5 ¥C AWR N | § W
WA F R FqF IEF I U
Ay g, @1 fer s@r s WY
¥ U oJar & TR o
¥ za fawrfai &1 gw=@ AW
F7H gu agd & g Fur o wifaw
faxrg #  Aradr oF gfeadw Avsal
& Al afy gfeads diqar & A o= F
@ o frwta T 3@ FB F e
¥ A% AT FT ZW B THAT & 7
WA A€ Fg vt FW OWT §, UE
3 & o w77 q@y FE A
g w g fefass & =v # 3w
FH ATA W W AT " A
ST ¥ @ oSEE W@ F A
Far e fee 9w F AT gT AT
ag #r TRmeur & 7 saw  fgare-
fpaTa FT FAFATT @y g AL f2Ere
FT A AT FE@ OF OIASATH FIT
qrat T HAT @ gkar & q9r A
Wd FT dgaT § T ST W\
F1 F3q47 & | safqq srawsar =9
gra &1 & f& @ gueyt w9
T ML & @ o T fawfad
¥ 8w F® gAM@ IGAT  ATGH |

g N1 ¥@wg A1 2 AR W 9uEy
¥y /AT §, T I qHY SqAEYT
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2 A U WF TE Y A F N
W AT IW (TWIF g1 I§ {94
1 3§ gFEAT A wATE aF W
g a5 fs fassr 7af ¥ 2wy sifuw
waeqr W, IW Wy @umifSE waedr
4, grarfas swiewgsar § o gy afe-

aqT g @ ¢ 1 T gfeadar &
JAHRT @A A Ay TE egTEdT,
qd-enFedT A ¢ | A Ffard FI
g 5 ww w3 7 Fgw «ifuw
gaaeqr, afex  Hash & fgafad
§ Ar gaHaedr a1 foawmix aw W@y

g | Wiy s7 % gn quoAl sggear
F1 A wadd { gwa ¥ marfas
RIS F @AM A 9T QS F)
HFET  H——3; 73 9T AT gaE
syaeqr ¥ oaRFoq Ag #T a3 A
qHEqrAl AT g Ay e | ady afa-
it u;|m g % fea wma g
AW AMWR gl I§ 9T W FHIG
WA w AgeITRAT,  IET gy
sgaer i T8 UF Aufaafos syaear
gy, #4T I FAAQWT eggedr Ty
s f®F AU W TWIGER  araw
FA FT faAT A qTq qE@T F arq
FLGT 8, AT 3¢ AT & 24 T
JMET ? AT I ERT §, WA T
9 3 JAC | SEET | graq
@ g 2, S e sy o«
grad g M §,  FU-=|AA FY Sy
T Bl M i, SF FeT gu a3
Fgd W EFm Aad g &5 e
g qfERd MR AE FIW @ gaw
aFear 39 S | AT srravasaT
T4 41 1 & B I9% srae afwady @

ST W OF AT R A o
g A A A TAEA ¥ ar FArsgmA
g1 afe ara TATedE § ar Faet R
q TLFIT - a@rr Eﬁf"{tntsrq g, saq W
AT & 94 T 5T g Al ATHET
T o A gu § gad St faafaar
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2w g fewfawr #@i A &
Fxg ? afe & & @1 ww faw
gz 9T &9 T §, AT a@ §I A
1 ggg Fifag | erara fawfasr
g i faama-fears 1 o1 faafasr
grrr | afe s3eed @ A §
S Y @Y gE|T &, 50 W<l IgH(
gy &t 3 difse s W@
#1 & difve ¥R 50 wEd @79 AT
famra & fag <@ «ifsg @ ag @7
FT GHAT g & 19 aqdr o egaedr
¥ gfrads #% | ag AT Frarfaaa
fqees oT9 a@Ed @ ¥q@ Qar &
19 GIErE FT 34 AT FAW 87
w1 oY :1§ waz Ay fasdr | ag 9%
qg  Hrwq, 9qrEEr gEFEI0 dsAr
F 9ET § FOF 37 AR FUF
TT TE JEET F AT a3 w7
FAr OTE AR ST TF WA
fgegr w@e daET TEIWIEW & SATHGAY
¥ T T OHAR T AT qT@ FEY
T T qEr gy syasAr Sadr oo
zafqe aTU wgdi 7@ gAME & fF
T S IqF H W AT E IAF
Wi ar @ @ 22 avfee @ gave-
#e e MY 1 AT9 AR fE FQ@
A fygavay ¥19 d9 HT § S
T T #IT mET F g3 Afsu
ar afs gFeche T @ WA ¥ W
Wy FT A9 AT g, 50 wrEd
IuFT 419 A W@ #} T Dfsg,
50 ®iEEr wie swd g few,
fasra & =l F fag

gh fiw N oqa @ fewfad
¥ st 2 9 ar & fr 399 19 Frel-
faaer facem &1 I94C AWEAY ¥ 0
% grarfas sagear & warfes mH)
A FEFar, Atfed AT gAY qQAT &
feafa® ¥ gaATeyr ggAr  gEE §
f& WF a4 1 F4WA gIT WT
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[=fr s wwi]

@Y w1 gmT aArfed | g @ars
g fF o wao o do F1 M
W & AU &R 7 T Hedig
FRE qA15 A 9T 9T Ay FHEY
#r fqid & 3z fawrfan a1 7€ 2 )
g@ quAd § {7 @9 s ¥ foafaw
¥ zm fawmfe | @ s =ifed
WX W3 AT FT FIET g3 WA
et w1 gar aAfgd 1 I A M
oA A @Ar Jgy g ) e
q@ ¥ gfean wavarzm FIORWA
g, @3 gfear arorms § &R gay
Jeq &, Sdr g ¥ AT T A
sggedT I ARY HXA § | 17 AMG
qWgT TH FA B | AR
FUT WAT IqH QT AT § | GIF
F 43 T ¥ I FIAANRS § |
EE W uE fawm #® 9@
Y 9ar gHRd g 1 Ad  =[Adr
gFd @ | 20 §T 93W IW TQ@ ¥
qqTAT WA 91, AT FAAAT AU
TE g AR ST SR ST AAFT gwa
gy g sufag s oww &S
F1 q_A HT & TAR AW FTATIHG
FIWIAT FAET | a9 AT T qE)
Jar A S W AT X F §ST AT
§ gare & ¥ A9 §Fd g, Al
T owar whs g | g% fawer &)
g & @F @W AR AT FS
g ! - . ) .

i, god & St ga # frda
FCr 8, 98 d@ ¢ fF Uafed gw
syefre srifa &Y 9@ gAd & )
vt W SR AST AT ORIA(A A
W & W3 fafaEr &1 A @
Fgl oar g fF A9EY {FA@ AT
3@ & ok WI FAT od P
&1 G F @AT ¥ I WIS &I
g7 ot Qo Agr ARA §, Wfwa
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BH 3 EATA H! ST IIAT ARSI
g fr 99 a5 WI & waw ¥ w
17 @@ w9z F1 wfafafeez ad
g 99 @ AT 393 AU FT AT
T & A A9 qFT g | qFIH F
39 ¥ w [ Wy wifuF  ogaer
FI A ARE ATIT & IqH1 341 Far
aF SuImd) quq g, dafasw ana @0
SaY #9gQ &0 gfafafas giar arfed,
TR Paq a8 & fF A9gT @y aiq
FAT g8 &, HfEA I ard wE
FOT | 48 WGl F S Fr a<a
Fgu & A3, W @ ag F4T |
FgT Ag SHIHAT g7 S AGGT H4FT
AATAT § A ZAY ATg FHTAT AIgAT
%, WIC 4% FqT & [® ga quG AT
G T | 4@ I H SHIHEY 2 0
3q7 3T Y8 AT AT ey AT W)
FATAT AT &7 B FRAT =y
g fF W AT mage fawet § e
w3 aF g wagx favdt WF QS
g, a% aF w9 SARfiw emfa &
gReatl w0 Ay fAver @Ry g |
g fawfed T 7 oh g1 #1& %) wfaw,
g€ FE FT huar fUme FAr =Tgar
g 1O FA@ BIR T FT wEWl
g @t fF “wzawa’ F  31-10-73
& oww ¥ fawar g

“M1 Justice V. Khalid of the Kerala
High Court today passed strictures on
the Raildway Admiaistration for lack
of diligence n applying the provisions
of the industrial Disputes Act and thus
denying justice to workers and caus-
g unnecessary loss to the public
exchequer.” .

g & uF aTE I T R A
gAR Wd I3 & oFE< @m {9Ar
FH FC @A & AT Ay Y I9
ar & ar fgar 3§ ¢ W wege
faddr afafefa & € ag @ sT9



173 Re Rate of hvidend

74 F1 AW H . A W aw@ WA
gdiad &A@ (9 AW & FE
T T T wgd § | A,
7 g famer qgar oz v @A
F TH AAGL A AT F el
¥ fagg arars  I51Ar AR zAbw
ggwT fawra faa w1 wfeA =g
Al WH fF o0 & WA &y
sra g8 Wi IgF  fgwg wg «edr
@ AR Arfged T gadr agr ax
SRty wAT 93|, FHad zafas fx
Wd  FOESEIT &) ST )
TF T @i wAF emar  gfasi
#T T 2 zAfAu fF 9w ¥ %
WEATT FT Stg gl, afe 98 F&b
iy AT FEr A Wg @ S &
AArE F TL@ A5 gL E | e -
F9 F q@A ¥ WA Far fr Aw
axfra werw  afrga & qdise
T Fel 2 fF afts 3T & a@ afy
FeAl wEA @ afs F o=@ Ady
FAT AT &1 way w31 fF 3
T W 30 AT E 7 gEATA q¥ A
QAT | qt Wa ¥ o3 A Wl
zgfee 7 A0 wgar g 5 99 9%
W3 F T T AN AT gL EW
qr 4§ far amar, @9 qF  Iaer
g A w 0o gaarfas qhEF
F adft ST g £ A AW F
qw ¥ S oequmdr  g=adix  ArwAr
F IFTW wrr v fwAT g <@EY
arr qafg At e @Ed & e,
fredr Fo 39l T zal Eaw ¥
fefsqrzdma & A w9 W@ 21
FadEr ggaw ¥ groaadr ¥ fefwa
THA FATH & UF FI@RI A1 a7
™t AR F6 {1 aaAFILEE F1 uF
Fe foasefer s v war 97 1 99N
ag AW FqNE T W €, AfRA AT
AT U7 2 7 a4 BT a2 B &®
HE A XAT AdT N @YW I 6F
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W g W Fo AW ¥ 39y F
gt ard w+) sfas A g a7 gar
gyt fo feady T 9sW ST zue
¥ Ew F1 20 xfama wd g&r F
fefsmr &1 5@\ 393 a9¢ F1 SraET
FL oM, A gTFT o) oA fefw-
AEART 9T F AT TE T

eid gWR W W gIL FiK, IF
% Fe AR arsEE 9G¥ aad g
qT ARl gH S F &l qx
TARE FT RS E | A AT F
fqu sa9d TF2 da gl war g s
ag fadfl few wewr em@r &1 w@r @)
g gaF  g9ar =ifgy,  FfEw gars
FLETT A q@F A€ A gar @ar
g 5 3 &l wmaOF & 35 afuw
9% g A z@ifqd a3 = w1 g1y

2w &1 afwa fg e 5 graar
IART FAT 98 QT 2, 97 379 o
ww fed g3 w0 zafgr g

FEGr g fF wHa WwWHF  eng fafy-
qzdmT &1 fafaer Wd ¥ 3
st a® g8 § gufefeew @
feafear a7 Aifaw | w@F  fag
AT & 9@ F1T 41T § AR s
gafrfaet digd am #1 faasd q8;
I @ a9 g3 Ffed wma g
¥ AT FE BN A W@ F fag
wear | ERT AR gfea W
W @T A FATOF syl
0 T At "ER w4 gy G
¥ fesdl A1 oaw@ Wi St 4w
ALY AT feswE AN ower wmw
fesd a¥  arqy  wIEE ¥ ogrg
T wmar fesd awE &1 ardw gy
F fRat 1 ®F @At & fr 9
AW T 50 FART fead  qwig oy
At A T fear wap

L]
q% uwﬂ:ﬁ T .93 ®F  feey
SICC I 1 S
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sy awisg maf : g gy fesal
¥ oag g aa g 1@ 50 FAW
fesat #1 ATET FH F¥ fIar w@r A
wIw ¥ aw ¥ arfe-arfe ww <A
g @ Fg WIgW 97 gEw A9
g FAT ABA & | At AW gHME
7z & fF ama fesay av gear agrey |
Jgd & WIR@A aF 99 F | gH
Taw & fF A9eRI s #edy
are @iwmr w1 farfrar srfaafar
F oFTERT TF@ "TA ¥ aF 9w
z1og w@A ol fesy aq4g
g 1 T IAED FIA B9 T ¥ FN
S NGO I - M T
FC@ 7 AR AT A1 F afaenifedr |
aufewr ¥ @ter s 7 fagy s
grar &, SEFr AT gAl g, Iad
FrE agr A 2, fagw wewedy &
F AFEAEM FGra AQrAr Frfge
Ffrq =fa o9 W ¥ SIarfaF
sqaedaT  HIAT AR AT
suaEdT FLAT AR &, W N oifgw
fgerg FTA( AT § Al W@ AW
# wgfF ® @w FWC gar #Y
N wax wE@H AT 9] @ g
IT FEE HT 4T IT T ST
wrq fesdl #Y &wui &I, IW AW
W F owmmRdAr W1 add W @y
F wfas ¥ 40 AW FT IqFSY

g

3
=
(<3

gy, w9 7@ & F amy fesq
e WA g | @% fuwiaa Sz g
d wrg & 9l @ g fefasdy 7 @
g A ® oFaAw fRar § @ zEer
T orq aat FIA g7 fesay &)
dYe-gTar 9@ ST #7913 g
FH g7 ¥ Ag A .étrﬁl &I
¢ @ ¥W E ¢, fATAT A
& %\ ug I FTATH AT M

Ay
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FffT oF =T 4 @ ger aR
e g« fesd & Aiw-grar a@dr
wfFT gl Agr FW,  9q1 TE4T gAw
§Y T O wTaT ¥ Ty fF fesg
93 W@ ¥4 R ww faedrd W@

qiqq, @F a] A § fF us
g faas, safqafes qudr aaear
F1 TRl ag g 5 & feew &7
2fes g, vw gre @e Ifew AR
U WRET  AfEE | WAl ifs-
3§, 9T 9 A & g, T w99
ATAT Fi A AMIA AGT § AT AL
ar g4 QM3 WA 8 | 6T &eEd
¥ oT® qrg 9T I g qFr g |
Free § s Fw fEwar o¥ @A a6y
Hed ¥ @3 g #T IAH a9
¥ @A 56 FUT AT AL I AT
gAT & 1 &9 M A& g 112
feF 1 @ A g7 wg W
F¥gd & f¥ a-We fes *1 awx
#7449, 56 FUS TAAT ATTRT 3T,
A U% FBF & % A9 @RT @ Tw®@
A SAAdy A w oweq qrE
9T §AAC aF GgA T FIA AT
g, afsa 4 sranit NG Saar a1
gedl Ad faadt &, g7 w9 wEawW
g, awt W fagar § go ad-ag
goafaal #), as-a8 TARWIA F
d1 AT IANRIA FT AFET aW
¥ fag weEwary it w5 ¥E
¥ T@ g 99 9T WF H avEy
FY G & | Al AT A W-IeE Ifgpw
#: T3 Ff9gd, 50 AT wd =
FT9H qFq AT |

gAY qig § @994 29 A1 BiAG
g @31 ot A fewe ww WS wE
g g FIE & ¥ § dX A =
% fF ozwF afg ¥ ogw Ae gl &y
| gRraal w33 g, wHaful & egraar
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AW §, W 4 43T AR wd=rcwy |
F qg gz § H ag @ aFgac
3T 4 A X7 g #IX ;g a@E-
g IAWT &y feyard & 5 sawm
Te g g Ireid afgw & 0 @t
9% Y@ afgw @y 3, azf qx  wwafaar
IAFT GEF 14 9T Zieq)E afaq ¥ g )
g IO ¥ g 2 FOA fewrgAdr
FoAWgw A WistHE FOMT |/
ged Tw ax Freard wfag &, wfea
F:a§ A gaR drafaw da war fF
EER O ECRUIE T (- O
g, @ W #wgf F agfawd 3w
F AW 9T Iwa AT ¥ Ay wW
3T AZAT 9T F A1 §, AR AT WAL
FY QAT AET FA  AZ AT FAARAT
® WIT AL A, TG AT FT-AT
THRAR 7 738 #F & | Fi gy
A% QU wggd 49a et sty @R
St wF § oag Ti-as gomafy  fed
FITGAT H WG HH FG & I8
ARt wafgstzy #T 1 ag @@ Afg
gl gy & a1 7T ST & FHTE Q¥
F3-q3 TR AT WHEIAT &S
g W Narer g § R oAwgd
FY #IT FY I g | T@E FAT 14

FIT TIF  FT IAd ATIHR

4p. M, AW afsa sawt ferwa

Z |TigT FW O, FEY-
a5 zaierfis @ aGrem A
#t fema @ afeg 1 3z wa@
uwafar @gw &1 2 o#w afe
aig  § wediaw a@ge § @

Wa T F1 qeq @ erfuw gwearg
g7 Frawdr g 1
g r

oF ard A wEAr  ooftAa, aurd

St g AlgW g Wd § FQA-F
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I & FamarEl e gfEas A g,
HiT <41 fasra) ggeme FAT g Al
T Iqm  FvAr A8 90
St F oam B A oA gfRr wooow
Fgd @z rddfos gl sw aan
g ) m feemadl @it A war g7
5F TIE gAY gy & e Al
7A@ %, ®ag ¥ gw fagsma 1 F
AT g FeE A4 W T A

A E 3 W a ¥ ew W g
AOWAr 3R Z, FL AN GATATAT

A0 XE F ) FT g DFT qFra,
T 890 M AT A4, ¥ qwean
faar snw arfs ag S qgu A=
FT @at gIar § ag g g A T&EA
T 9T J¥ 7 wed?  qlaw
% & 2, I axg ¥ = «fam
qE FL-—2F H g7 AT AT E A
u¥ et F1 M =9gr FT ¥ aAfaw
WE 9AF w @ey  FH G T
W@ AT AT FFrdl T weeaa g
AT fqem & faw sa el
¥ arzw W fies g & SEr T-
WAL & oWIg ¥ AN qS ARy
AU @ E, TH TOwl WX Q4T
F1 faegre wrfag 1 gE@r avg & {0
g W w0, AT A A, TR
qeT ggegue wmitww, wfEr wgr 4|
AT e AF A0 UF FEX F G-
AT W9 WY 3, d_T A8 TH gHY
Y TAURly T TIF ) THE T
I dar g =X W A ofr wrEAr
AL

uw arq F8 wT AW, HA T
WSO wEW (B | FB ORER i
TS 7 3 E qyST W ¥ A
¥ g o A wRar =rfeg
fr wg @3y & ar agr § wifs 93
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# e % uawnw R & v s
oz H SA¥ e fraww F W
waifafafadi & 2 @m g @
g1 zafag #1 Fd w17 sw@Er am
¥ QfAg o wsdi w1 q¥WMT Tag
Far & ghyar fifag qa 7 oaga
¥ USA TW AIT AT AT KT W 8 |
TAY HTOH AT ¥ A AW FAOERM
AR €€z v W aAgsEnod fase
AT wEar g1 FgA & feataw
F 1 @1 § mwwaAar g, W@ W IS
gma g, o1 fF 3@ & waerr &
FAAT ¥d A€ Ay WifEE  sEer
T gaeT waear ¥ oafads @
F garg oA wE owm g f ORY
g garel v afy s faEnr w19
M g &y 1 wfoms & SwErT S
gFe &, AT 1 e fgar fawagw
AT Sl WY §, ¢ WFE §T ERW
T ¥da wrgfas qar FEA aar
F ®T O gR W Sqeed g

SHRI MONORANJAN ROY: Sir,
I feel that the Convention Committee’s
report is a prelude to a drastic increase
in fares and freight in the coming Bud-
get. Now already we have heard that
fares and freight will be increased. After
reading this report I am afraid to what
extent they will be increased and what
burden the people shall have to bear,
not only because of the bungling of the
Railway Board, but unfortunately also
because our Ruilway Ministers are now
gradually and completely surrendering
to the Railway Board. You can look
into this Report itself. What is their
argument for a shortfall of Rs. 167
crores during the Fourth Five Year
Plan? 1In spite of the fact that Rs. 327
crores cime out of ex-css fares that
have been charged during this period,
or freight, and Rs. 107 crores have
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been given by the Convention Com-
mittee, after that also, Rs. 167 crores
have been the shortfall and deficit. Why?
According to the Railway Board :

The adverse financial results are due
mainly due to the fact that the basic
premises on which the assessment of
the above surplus was made did not
materialise.

Why? Again, according to the Rail-
way Board :

Principally, the anticipated expansion
of traffic did not materialise due to
sluggish production and recession in
the economy, quite apart from very
disturbed conditions on account of
strikes and ‘bandhs’, and drought and
floods in various parts of the country.

You cannot hold the Railway Board
responsible for this. There is no res-
ponsibility with the Railway, Board.
They have done well during the Fourth
Plan.  And our Ministers okay these
statements of Railway Board. This is
the unfortunate part of it. Is it not a
fact that 1,557 passenger trains had to
be cancelled during the period between
1-5-1973 and 1-10-1973? Why? Is it
not a fact that because of shortage of
wagons, coal could not be transported
from pitheads and nuge stocks were
piling up at pitheads? Is it not 2 fact

that the price of coal went up even
before nationalisation, allowing huge
profits to the coal magnates? If I say

that there was collusion between the
Railway Board and the coal magnates
to create a coal famine in the country
and thereby to increase the price, can 1
be blamed for that? There was no
explanation why there was shortage of
coal. There was no explanation what-
soever from the Railway Board. At the
same time, wagons were allowed to re-
main unloaded at the rail heads. As Shri
Yogendra Sharma asked why the de-
murrage charges were not increased in
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such cases., But only nominal charges
were collected.  These are the faults of
the Raillway Boa:d. It had nothing to
do with drought Then the Railway
Board says that n an organisation like
Railways, 1t 1s no possible to have finan-
cial assessment . nd forecast. So, as
against the anticipated Rs 190 crores of
profit, the lcss or deficit was
Rs. 167 crores. If the Railway Board
cannot assess, why are they paid Rs.
3,500 towards their salaries and Rs.
10,000 towards perquisites? Not onlv
that, the Ministers will always protect
and support the } ailway Board members
Thev are kept or this purpose. But
our national e chequer suffers Our
people also suffer because they shall have
to pay for these losses. Qur apprehen-
sion 1s that the Fifth Plan also will go
the same way. I have no doubt that
Shr1 Quresh: anc Shr1 Mishra will come
forward with the next Railway Budget
with drastic ircreases in fares and
freights. This will also mcrease the
orices of other commodities It 1s a
chain reaction If they do this, I do not
know what will happen to the country.
I do not know vhat will happen to this
country 1If this 1, the way they are con-
ducting the affairs of the country a part
of which is also conducted by the Rail-
way Board. Si, they are not to be
blamed for the wrong planning and the
operational problems or the operational
bungling. I hive already questioned
that Sir, you ee what they have done
even 1n such a small thing like serving
meals 1n the ttuns In the Mail and
Express trams (1ey used to supply meals
Now, Sir, thev have started giving it to
the contractors What for? If T ask this
question, i1s there any The
contractor pays some money so that he
can get it from the passengers by giving
them the worst type of food You can
give any numb.r of arguments. But we
the regular pa:sengers know what jt 1s.

=

answer?
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What about those people who weie em-
ployed 1n those canteens? Now they are
being employed by the contractors on a
daily-wage basis. And those contractors
who are supposed to serve food are
making huge profits out of this n spite
of the fact that they are to pay some-
thing more 1n various other ways.

Sir, I am glad that Mr Nand Kishore
Bhatt has also realised that the railway-
men are very much dissatisfied It 1s
after a long time that he has also realis-
ed that the raillwaymen are very much
dissatisfied. I hope the officers are very
much satisfied because there 1s nothing
to be dissatisfied with for them. Sir, I
would like to ask Mr. Qureshi one
thing . Is 1t not a fact that one thousand
officers have been upgraded within the
last one month and, if so, what for? At
the same time, Sir, another thing 1s gomng
on Simuitaneously, more than ten thou-
sand casual labourers have been dis-
mussed and retrenched. Both these things
are gomng on in a parallel way One
thing is that the upgrading of about a
thousand officers and the other thing 1s
the dismissal and retrenchment of ten
thousand casual workers.

SHRI PITAMBER DAS: This dis-
missal was necessary to upgrade them'’

SHRI MONORANJAN ROY - Yes.
Disnussal of one categorv was necessary
to upgrade another. Not only that, Sir.
Upgrading of the officers was necessary
to smash the workers’ movement or
agitation or their demands Create dis-
ruption amongst the workers and do
whatever vou like This 1s what they
want to do. And, Sir, the Ministers have
given assurances and promises cn the
floor ot this House time and again and
we have no doubt that those assurances
and promises are not respected by the
Railway .Board and the other railway
officials. Sir, here we were told that all
the victimisation cases—Shri L. N.
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[Shri Monoranjan Roy]

Mishra himself made the announcement
here—in respect of all the loco running
staff would be withdrawn within five
minutes and that no case of victimisation
will be there after a few days of the

withdrawal of the strike. Did he not
say so, Sir? Now, Sir, you will be
surprised to see this. I wil read

out something with regard to the posl-
tion of such cases. “77 cases of DIR for
Ratlam Division are there and the
people are facing trials and all the
workers have been to the courts twice a
month.” Sir, the other day this question
was raised by me and the Xarlway
Minister told us that the cases depended
upon the State Government. It does not
depend upon the State Government. It
was at the instance of the officials of
the Administration that they were arrewt-
ed under the DIR. The State Govern-
ment have nothing to do with that, It
was the Railway Administration which
insisted and forced the State Government
to arrest under the DIR. Now, when
the question of withdrawal ot cases arose,
the other day Mr. L. N. Mishra told us
that all cases would be withdrawn, but
it may take some time because State
Governments are involved. How many
months will it take?  Seventy-seven
cases in one place alone. This is with
regard to the Western Railway. Five
cases under Railway Act over Baroda
Division are still continuing for regular
trials. Three cases against family mem-
bers of workers over Baroda Division
are still continuing for trials. There
were six cases of removals arising out of
agitations at the time of agreement. No
one is taken back on duty and one more
is removed in the month of October
1973, although same was pending with
L.RS.G.C. There were five cases of
Panel transfers at the time of agreement
but none is cancelled and on %he other
hand 17 fresh Panel transfers are order-
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ed. Furthermore, 40 cleaners of Xan-
karia Shed are transterred to different
places in the month of September 1973.
19 Firemen are transferred to different
places over Kota Division. There was
no case of reversions at the time of
agreement but nine reversions were
ordered on 26-9-1973 over Jaipur Divi-
sion. All the suspended persons were
taken back on duty but 12 more suspen-
sion orders were passed after agreement,
out of which 3 are still under suspension.
5 cases of break in service are yet not
condoned over Kota Division. 2 over
Rajkot Division, 6 over Ratlam Division,
14 over Baroda Division and 4 over
Kota Division, Charge Sheets of Ad-
ministrative Character connected with
Trade Union activities are not withdrawn
and enquiries are continuing. 47 workers
over Bhavnagar Division, 103 workers
over Baroda Division and 4 workers
over Kota Division were debarred from
their legitimate rights of nromotions and
higher grade officiating for participating
in  work per designation agitation are
still not withdrawn and so many juniors
to them are being promoted and asked
to officiate in higher grades. 334 promo-
tions were ordered at the time of May
1973 agitation over Baroda Division but
more than 200 out of them have already
surrendered. Irregularities in these pro-
motions are not rectified up till now. . .

Sir, I do not like to take up the time
of the House by reading all these. . .

MR. DEPUTY CHAIRMAN: Your
time is over. . .

SHR]I MONORANJAN ROY: The
Ministry is sitting tight. At the same
time, the officers are retaliating in a most
vindictive manner. Again and agam,
the Loco-Running Staff Association ap-
proached the Minister with the request.
For God’s sake, please stop victimisation,
please withdraw  these victimisation
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orders, let us disc 1ss about other things,
and so on. But rothing has been done.
On the contrary, what they are doing is
they are promotu g those very officers.
They will be fuither promoted and, I
think, awards anc prizes will be given to
the Members of he Railway Board for
their ‘excellent’ d:aling with the people
of our country ar d for their anti-labour
policy, They w 1 be further awarded

for what they are going to do . .. (Time
bell rings) It is >nly 15 minutes,
MR. DEPUTY CHAIRMAN: 1t is

20 minutes since /ou started.

SHRI MONOF ANJAN ROY : Please
give me some mcre time. Isn’t the atti-
tude of the Rai way Board known to
the Railway Mivistry for a long time?
May I read out rom the Rajyadyaksha
Committee Report? May I read it out?

MR. DEPUTY CHAIRMAN : There
is no time to real out.

SHRI MONGRANJAN ROY: He
said :

“The Railw:y Board indicated in
their letter th:.t the necessary steps
are bemg tak:-n for application of
duty hours to the running staff. No
action was talen till the dispute was
referred to acjudication,

2. The Boar1 justified their inaction
stating that on: of the main difliculties
in applying th: regulation of the run-
ning staff was that reduction in the
hours of wor:. would, on the whole,
result in the decrease of their average
emoluments w 1ich is absolutely wrong.
(Time bell rings) No other coun-
try, with the <ingle exception of India
that ratifies the Washington Conven-
tion in the world has at any time
claimed any special exemption from
the weekly limits in the case of run-

" ning staff.”
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After that, when the workers went on
strike, there was a settlement. Mr. L.
N. Mishra told the other day that he
was implementing the agreement in letter
and spirit. Is it the letter and spirit?
The workers are being victimised. At
least, 10 hours should be implemented.
Their demand was 8 hours, but they
agreed as a gesture of co-operation.

(Time bell rings)

MR. DEPUTY CHAIRMAN: You
can raise this matter on some other
occasion. Now, you wind up.

SHRI MONORANJAN ROY: The
workers are giving all the wvalid
arguments against the arguments of the
Railway Board. You have not accepted
their demand. You have accepted the
arguments of the Railway Board. The
Railway Board is disrupting the move-
ment of the trains so that the entire
country is at their mercy. The country
will never excuse them.

MR. DEPUTY CHAIRMAN: Mr.
Kumbhare. Only five minutes. In
future, I would request the Members to
send in their names well in advance. You
sent your name just 5 minutes ago. The
Minister was about to reply.

SHRI N. H. KUMBHARE (Maha-
rashtra): I will take only five minutes,
Sir. While giving my approval to the
Resolution, I would specifically like to
invite the attention of the hon. Minister
that the Railway Admunistration does
not submit to the Industrial Disputes
Act. It is because of this that, in the
recent past, there has been an increa<e
in industrial disputes. The Railway
employces have taken recourse to direct
action. In the first place, the Railway
Administration does not like to negotiate
with the various categories of workers.
Secondly, the Railway Administration
does not jollow the fundamentals of
industrial disputes. We were told the
other day that the emplovees in Bombay

|
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[Shri N. H. Kumbhare]

had resorted to go slow tactics. They
are still continuing their dispute. The
question arises that in case the manage-
ment does not want to accept their de-
mands, the workers have no other forum
to go to. They cannot put forward their
demands in a peaceful way. The Ad-
ministration says that they do not want

to consider their demands. It may be
that according to the Administration
their demands are unjust or that the

demands are such that they do not want
to concede to them. But let there be
a third machinery which would be able
to resolve the dispute. Therefore, my
submission is that the Railways should
take recourse to the machinery which
has been set up under the Industrial
Disputes Act. After a notice of demand,
let there be conciliation and if there is
failure of conciliation, let the matter he
referred either to the adjudication tribu-
nal or arbitration by a third man. This
is my suggestion.

Secondly, Sir, the other problem is
that of contract labourers. The contract
labourers are left to the mercy of the
contractor. And I know that the con-
tract labourers are being paid very low
wages with the result that they have to
work under all adverse circumstances.
They do not get any benefits which are
available to other workers who have got
a status of Railway employee. At least,
in respect of wage rate, why don’t you
give them what should be called a mini-
mum wage, keeping in view today’s high
cost of living? My suggestion is that
the Railways should come out with a
minimum wage that will be pavable to
all workers who are required to work
through a contractor. And keeping in
view, the high cost of living of today,
my suggestion is that workers should be
paid at least Rs. 7/- per day. And this
is the way in which you can give a fair
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deal to the most-negiected class of
workers who are made to work through
a contractor.

Sir, my third suggestion is this. The
Railway Administration has accepted that
in the matter of appomtment of the
Scheduled Castes and the Scheduled
Tribes, representation will be given on
the recruitment board. It i1s true that so
far as the Bombay Recruitment Board is
concerned, there is only one Scheduled
Caste representative on it. But in res-
pect of other Boards, so far no represen-
tation has been given. We are told that
there is a dearth of men. It is more
than one and a half years that they
could not get a man to represent. So
my request to the hon. Minister is that
he should make every endeavour to get
a suitable person. There is no dearth
of people. And if they get a suitable
person, he should be taken up on that
Board so that representation to the Sche-
duled Castes and the Scheduled Tribes
in services and their right in this behalf
will not be denied.

With these words, I conclude, Sir,

SHRI MOHD. SHAFT QURESHI:
Sir, the hon. Members who have parti-
cipated m this debate on this Motion
have referred to various matters which
are beyond the purview of this Resolu-
tion. Sir, I do not minimise and I do
not mean to minmise the importance of
the problems which they have raised.

Sir, one important issue which has
been exercising the minds of the hon.
Members is that the labour unrest in the
Railways today is causing great concern
not only to the hon. Members in this
House but throughout the country. Sir,
as Mr. Bhatt pointed out, we have cer-
tain appropriate machinery on the
Railways to look into the grievances of
our employees. And the policy as it
stands today is that only two unions have
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been recognised for the purposes of
negotiations ard every opportunity is
given to the em lovees to ventilate their
grivances thro igh those recognised
Federations. Si. of late, as the hon.
Members know. the loco staff people
have been agita ing and as a result ot
their agitation, he work was disrupted
on various Zone . in the Indian Railways
and finally an igreement was reached
between the locc running staff associa-
tion and the Ministry of Railways, as a
result of which a Committee was
appointed unler my Chairmanshp.
This Committec has not finished its
work as yet. " he problems which are
before this Con mittee are rather very
delicate and are very important for the
effective functioning of the Railway
system in the c wuntry. Sir, it is highly
inappropriate or the part of the loco
running staff association to resort to
this strike at this stage when the nego-
tiations have nct vet been completed.
A date has been fixed for the next meet-
ing of the Committee, at which re-
presentatives of the loco-running staff
association and representatives of the
Railway Admini.tration will be present.
Sir, the represe itatives of the Railway
administration are there to discuss vari-
ous matters which part in, as 1 have
already said, to the effective functioning
of the Railway ' ystem.

Sir, the recert strike is without any
rhyme or reasor. It is an unwarranted
strike. There ¢. n be a dispute between
an employee arj an employer. There
can be a dispui: between two parties.
But, Sir, the m>st important party in
such disputes is the people of this coun-
try who are held to ransom by a few

persons. Unfor unately, they belong to
very important categories. The loco
running staff aisociation is not a re-

cognised union. But, even then a chan-
nel of communiiation has been built for
them so as to enable them to sit with
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the officers of the Railway administration
and thrash out the problems which are
facing them and for which they have
been agitating not only mow but which
issugs have been taken up by the re-
cognised associations much earlier also.
Today’s strike was started on a very
minor pretext that somewhere on the
Western Railway there were  certain
difficulties faced by the loco running
staff, which, in fact, are being looked
into by this Committee which has still
to conclude its discussions.

SHRI MONORANJAN ROY:
a point of order.

Sir,

MR. DEPUTY CHAIRMAN : There
is no point of order.

SHRI MOHD. SHAFI QURESHI:
Sir, all the assurances given by the
Minister in thiz Fouse and in the other
House have been completely fulfilled.
All those people who were arrested dur-
ing May-August agitation have not only
been released but they have also been
taken back oh work. All penal transfers
and reversions during this period of
May-August have been cancelled. 1f the
hon. Member can bring even one case
to my notice where a person is still
detained, or is under arrest or has not
yet been taken back on work, I am
prepared to rectify that mistake. We are
not taking a rigid attitude. After all,
they are our employees. Railways can-
not be run by dictating orders. It has
to be run by the involvement of all the
persons concerned—whether he be a
driver, a foreman, a shunter or a Minister
at the top.

So, Sir, the most unfortunate thing is
that before this Committee could give
its final findings. the loco running stafi
re-agitated on the same issues which are
before the Committee and the result has
been that there has been dislocation of
traffic in the various parts of the country.



191 Re-Rate of Dividend

[Shri Mohd. Shafi Qureshi]

In this process who is suffering? It is
the steel plants, the power stations, the
industries, the Railways and the com-
mon man. OQut of 17 lakhs of Railway
employees, loco staff number 70,000.
Mr. Monoranjan Rov stated that 77 peo-
ple have not been taken back, six people
have not been reinstated and there are
six reversions. The total comes to about
100 or 125 people. (Interruptions) 1
still challenge this statement. There is
not even one person who was involved
in May-August strike and who is still
suspended or detained. Sir, one must
try to understand that the cases were
under D.I.R. The cases under D.IR.
cannot be withdrawn by the Railway
Ministry. We have to request the State
Governments to withdraw these cases
and that has been done.

Sir, there are recorded minutes of
discussions between Railway employees,
these loco staff people and the Railway
administration. They are  also tape-
recorded. I am sure the House will be
convinced that not only have they bteen
treated tairly but we have also been
liberal with them in the sense that in
certain matters I have extended the scope
of these concessions to the staff of the
previous agitations also. If I had gone
strictly according to the asreement, this
latter staff would not have been covered.
It was done with a view to creating con-
ducive atmosphere. Financially we are
already 1n trouble. We are having a
difficult period now. Hon. Members
should understand this T hope they will
appreciate this point that we cannot
declare a lock-out in the Railways. It
will amount to declaring a lock-out
against the whole nation. But, Sir, who
is doing it? A few individuals at various
places on the Indian Railwavs have done
it. You see the attitude of these people.
They are not just pressing for their
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demands. They are threatening that they
will paralyse the whole economy of this
country and it is unfortunate that people
like Mr. Monoranjan Rov should
support these people. Sir, T would have
appreciated it if these people while press-
ing their demands had not disrupted and
discontinued the work of the Railway
but the tragedy is. . .

SHRI MONORANJAN ROY: The
railway administration is entirely res-
ponsible for all this. Why are you
shielding the railway administration?

SHRI MOHD. SHAFI QURESHI. 1t
is just taking the wume of the
House. You have every right to take up
the matter in the House but is this the
time to do so? You see the whole ope-
ration of agitations. In May and
August when the agitations were started
—1I want to make it clear—at that time
there was scarcity of food in various
parts of the country because of drought
condition, The floods had devasted vast
areas. (Interrupton). Have patience and
listen. We had to move large stocks of
foodraing to the flood affected areas.
They chose this very particular time to
go on strike not because they wanted to
press their demand but because they
wanted their nefarious activities to be
extended and thus paralyse the whole ad-
ministration, Now, there is no food
movement from north to south or to
east. Now when the empty wagons go
from north to east to bring very valu-
able coal for steel plants, for thermal
stations, for our own use, for consump-
tion of the common man, they have done
it in Dhanbad sector. It is deliberate,
it is an act of treachery on the pait of
these people. They will sabotage the
whole economy of this country.

SHRI MONORANJAN ROY: The
railway administration itself is responsi-
ble for these anti-national activities,
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- SHRI A. G. KULKARNI (Maha-
rashtra): No, no, please sit down.
(Interruption). Please sit down, do not
disturb the M nister,

SHRI MO'{ORANJAN
incite the peo ile.

ROY: You

SHRI MOIID. SHAFI QURESHI:
Sir, it is my pleasure to announce that
majority of tie railway employees are
loyal, hard-w«rking and honest but a
few people, as [ have said after reading
their statemen . . .

SHRI MO JORANJAN ROY: The
railway administration has done all this.

SHRI A. G KULKARNI: You must
always bear yurself.

SHRI MO ORANJAN ROY: That
was done by the Railway Board,

SHRI A. G. KULKARNI: It was be-
cause of you.

SHRI MOM ORANJAN ROY: Coal
was not avail ble in the country.

SHRI A. G KULKARNI: You are
treacherous le ders of this trade union
movement. You are the biggest treach-
erous of this ountry.

SHRI MOIIORANJAN
are the treach:rous.

ROY: You

SHRI A. G KULKARNI: We
the only patricts here,
cherous.

are
You are the trea-

SHRI MOMNORANJAN
are ruining tie whole country.
have got the cheek to say so.

ROY: You

MR. DEPUTY CHAIRMAN: Yes,
Mr. Deputy !linister, you continue,

SHRI MOHD, SHAFI QURESHI:
By and large, the railway employees are
very loyal, de licated and devoted 1o the

You |
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cause of this Indian Railways. This has
not been proved now only; even during
the war the loyalty and dedication with
which the entire railway workers worked
is really commendable and the whole
country appreciated the way in which
they worked but today the whole trou-
ble is with a few handful of people. The
category of driver is an important cate-
gory. Out of 17 lakhs if 5000 drivers
take into their mind to go on strike and
leave the engines deserted, you can your-
self imagine the position. What is hap-
pening is that they have not given any
notice for it. They have dropped the fire
of the engines en-route with the result
the whole transport system in our coun-
try is blocked up. This dropping of
fire amounts to high treason and sabo-
tage. It has been put in very innocu-
ously that the drivers have left the en-
gines. It is not so. The passengers are
stranded, There are photographs. Hun-
dreds of passengers are stranded on plat-
forms for days together and yet they say
that we must concede their demands.
The committee has yet to meet to decide
the question of 10-hour working, You
talk of Rajadhyaksh Committee, Mr.
Mianbhoy, an eminent judge of this
country, went into the whole gamut of
the Indian Railways. He suggested re-
duction of working hours from 14 to 12
and further suggested that it should be
spread over 8 years. Now, the railway
administration has decided to reduce the
working hours from 14 to 10 and my
friend and the association people whom
he 1is backing say that it has to

be completed within 90 days, This
conversion, this reduction of work-
ing hours would mean additional
rest rooms for our staff, additional staff
also to the extent of 29,000 and an ex-
penditure of Rs. 38 crores. I do not
think any organisation—possibly the

hon. Member might have experience—
| can spend Rs. 38 crores in 90 days.
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You know a lot of planning has to be
done about it, Let us compare the posi-
tion with the most advanced countries
of the world. The USSR reproduced the
working hours to 12 only last year,
The United States has possibly done at
after 18 or 19 years.

SHRI PITAMBAR
friend can bring Rs. 30 crores
days; he is very resourceful.

DAS: Your
in 29

SHRI MOHD. SHAFI QURESHI:
The financial secrets may be between you
two; I do not know, Despite the fact
there have been divergent views express-
ed I do not want to conceal anything
from the House; the Association has
said that the whole work can be com-
pleted in 90 days—I was so accommodat-
ing in the sense that 1 said, can
we do it in 91 days and they said we
cannot. Sir, I do not want to prejudice
the issue but the fact is when a rigid
stand is taken on the negotiating table 1t
becomes rather difficult. T had said both
to the Administration and to the staff,
let us not keep the problems at the cen-
tre. Let us keep the problems on one

side and let us sit on the other side and
then. . .

SHRI T. V. ANANDAN: Did you
not ask the loco running staff leaders
with whom you are negotiating whether
they have no control over their followers
who are going on strike here and there

even while the negotiations are going
on?

SHRI MOHD. SHAFI QURESHI:
How can I have any. . .

MR. DEPUTY CHAIRMAN: What
he wants to know is whether the leaders
with whom you are negotiating have any
control over these people and whether
you have asked them why thése strikes
are going on when you are negotiating,
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SHRI MOHD. SHAFI QURESHI:
It would be very difficult for me to say
but it appears that there was a strike
in the Western Railway and it started
fizzling out and the locomen started
coming back. In order to see vhat it
does not fizzle out they opened another
front in the Northern Railway because
here possibly they have: some strength.
I do not know whether there is unity
among them, Perhaps because of dis-
unity or fearing disruption in their
ranks they have resorted to this. This
has got absolutely nothing to do with
the negotiations which we are carrying
on. I still stand by the promise we have
given to these people; every assurance
given to the loco running staff will be
fulfilled both in letter and spirit.

Now, Sir, coming back to the Resolu-
tion, I am indeed very happy that the
hon, Members who have spoken have
appreciated the work done by the
Railway Convention Committee. The
hon, Mr. Pitamber Das was himself a
prominent Member of that Committee
and his work in that Committee was real-
ly very commendable. Now, some
points have been raised about the loan
liabilities and I would like to clartfy
that the liability under Revenue Re-
serve Fund and the Development Fund
is the direct outcome of the poor finan-
cial results of the Railways. 1 am not
concealing anything from the House; we
are in a very tight financial position and
financially we might have to face still
more difficult period and it is made
more difficult by this type of wild cat
strikes which almost take us unawares.
If the Railways do not earn sufficient
net revenue or surplus loan laibilities
under these two funds will grew as a
direct consequence thereof. The rules
require that the Railways should take
loans from the Revenue Reserve Fund
to pay the prescribed divided when suffi-
cient net revenue is not generated.
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Similar would b¢ the case with the De-
velopment Fund if the surpluses are in-
adequate to finaice all the works in a
year. If the firancial position of the
Railways improv s then both these situa-
tions, the overall deficits and loan liabi-
lities in the Fur ds will get rectified
simultaneously.

Sir, 1 would 1 ke to briefly explain
why this deficit lias arisen because hon.
Members have szid that we forecast cer-
tain revenue and then ultimately we are
not able to hit t'e targets and then say
we are in red, ve are in financial dif-
ficulties. 1 think we have to be realis-
tic in fixing targ:ts. 1 would even go
to the extent (f suggesting that we
should conside  this, because the
efficiency of the Railways to a great
-extent depends urion the efficiency of the
users also. It i* not one-sided effi-
ciency. Even if the whole Railway
Administration »ecomes hundred per
ceat efficient—the  locomotives are
there, the wagony are there, the staff
-are there and everybody is co-operating
and willing to v ork—unless the users
are efficient on th: other side, our finan-
cial position will not be better. In any
case, 1t would ha e been much better if
there was efficieniy on both sides. The
Fourth Plan envicaged a surplus of Rs.
119 crores after meeting the full divi-
dend liabilities, oe of the underlying
assumptions being that the Railways will
raise an additiona! sum of Rs, 150 cro-
res by suitable adjustments in freights
and fares, The h m. Member, Mr. Roy,
again expressed doubts that we are now
preparing ourselvts and we have rolled
up our sleeves to have a big increase in
freights and fares Well, Sir, if it be-
comes necessary. After all, the Rail-
ways have to function as an economic
Ministry, but one has to be very care-
ful in stating anything about fares and
freights because it will depend upon the
financial position which will ultimately
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emerge after the end of this year, The
amount actually realised as a result of
this exercise comes to Rs. 327 crores.
That means an increase of more than
100 per cent. I doubt whether in this
respect the Railways could have gone
any further. In the target of goods frei-
ght to be carried, however, there was a
sharp setback. The freight traffic was
initially estimated at 265 million tonnes,
but during the mid-term appraisal this
target was scaled down to 240.5 mllion
tonnes. Unfortunately we have been
able to touch only 201.3 million tonnes.
The figures for 1973-74 will not be much
higher, as conditions are today. I am
not pessimistic. 1 hope for the best, but
we have to be prepared for the worst.
In the situation as is developing today,
I do not think there will be a much
better picture for us to forecast in 1974,
This shortfall in traffic has created a
wide revenue gap for the Railways, The
hon. Member asked: What are the fac-
tors, besides the fact that we have not
been able to keep the freight target?
Heavy escalation in the prices of mate-
rials has upset all calculations. During
the period 1969-70 to 1972-73 coal prices
have gone up by 9.6 per cent; mineral
oil by 27.1 per cent. Electricity has
gone up by 11.2 per cent, iron and steel
manufacture by 36.5 per cent and
cement by 25 per cent, to mention only
a few items., As against this, the aver-
age rate realised increased by 13.0 per
cent per tonne kilometre and by 3.6 per
cent per passenger km. A third factor
is the increase sanctioned in wages and
fringe benefit of railway staff in this
period, such as increase in the interim
relief and dearness allowances, increase
in travelling and running allowances,
night duty allowance, etc. At the end
of 1968-69, for example, the total wages
stood at R§. 362 crores and the staff
strength was 13.54 lakhs. The corres-
ponding figures for 1972-73 are Rs, 473
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crores, which is an increase of 30.5 per
cent. The staff strength is 14.12 lakhs,
which is an increase of 4.3 per cent. In
1973-74 the wage bill will go up by more
than Rs. 100 crores on account of the
Pay Commission’s recommendations and
additional three instalments of dearness
allowance. These are some of the factors
which naturally have given us this very
difficult financial position, In this con-
nection, I must also remind the House
about the losses being sustained by the
Railways in moving commodities like
foodgrains, coal, etc. Mr. Sharma ask-
ed: Why are you moving these low-
rated commodities at concessional rates?
We are not doing it only for export pur-
poses. As I have stated earlier in this
House, the Indian Railways are carrying
a very heavy social burden. In 1972-73
subsidies and losses on freight and fares
alone were estimated at Rs, 127 crores—
this included a sum of Rs. 63 crores on
passenger traffic and other parcel ser-
vices and Rs. 55 crores for carrying low-
rated commodities like foodgrains, coal,
fodder, fertilisers, etc. I hope the hon.
Member is not objecting to the food-
grain freight charges and the charges for
coal because otherwise that would en-
hance the prices of these commodities
and would entail hardship to the peo-
ple. A concession that is also given
to export traffic from which we earn
foreign exchange; in 1972-73 the value
of this concession was estimated at
Rs. 1.56 crores. But the hon. Member
was possibly under a mistaken notion
that we are subsidising the export of
these goods to the tune of Rs. 56 cro-
res. That is not a fact, it was only
Rs. 1.56 crores.

The Railway Convention Committee
has pointed out that the Fo.urth Plan in-
vestment for the Railways may go up
from the estimated figure of Rs. 1400
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, crores to Rs, 1442 crores. This figure
includes an invesment of Rs. 12 crores
for the Metropolitan Transport Projects
which is outside the Railway Plan pro-
per. The House is aware that the Plan
outlay is determined at constant prices,
the base period being generally the year
prior to the commencement of the Plan,
In view of the very heavy escalations in
prices that have been taking place dur-
ing this Plan period an increase of Rs.
30 crores over a projected sum of Rs.
1400 crores can only be considered very
modest.

On present estimates the Railways are
likely to lose in the Fifth Plan an over-
all sum of Rs. 439 crores. This deficit
takes into account the effects of the Pay
Commissions recommendations amount-
ing to Rs, 97 crores annually or Rs, 485
crores for the Plan period. It is clear
that but for the heavy increases
in staff charges the Railways would
have ended with surplus after paying for
the full dividend and after allowing
for the provision of depreciation at
higher rates. These losses also take into
account the full quantum of social bur-
dens being borne by the Railways which
have already been enumerated carlier.
I have no doubt that the Committee will
look sympathetically into the Railway’s
case for adequate relief when they sub-
mit their final report to the House. |

Some other matters raised pertained to
the availibility of energy. For instance,
it was asked: In view of the energy
crisis in the world, why should we not
itmmediately switch over from diesel
locomotives to electric locomotives ? If
this could be done by mere words or
by a magic want, I would have been
the very first man to do it. But even
to get electrification done, it takes a
longer time, and we have to manufac-
ture electric locomotives. And then it
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means some dditional foreign ex-
change. T will have the suggestions
made by the hun. Members examined.
He said, instead of carrying goods by
truck, you put tte truck into the wagon.
Well, I do not k10w how far it is going
to help. It woild be like asking the
passengers to sit in the bus and putting
the bus into the wagon. (Interruptions).
But the question is whether the carrying
capacity of the Railways is such that
we can carry all the traffic that is offer-
ed.

SHRI PITAMBER DAS: Like this
the goods can le taken from point to
point without any trouble. They can be
loaded in the trick at the Godown and
then it can be taken in the same truck to
any point in the market.

SHRI MOHD. SHAFI QURESHI:
Such experiment: have been made in
some other countries also, But we hope
that this crisis might be short-lived.
But we have to be prepared. 1t is not
that we are just sleeping over the mat-
ter, The other : ay the Minister stated
that we have to ind alternative sources
ot energy tor running these trains. It 1s
a very good suguestion that we should
“go in for electrification. It is not that
we are thinking of it only now. But
we have earlier stated in this House, last
year also, that the Railways are having
some difficulties 1n getting electric
power from the states. So we are try-
ing to have captive plants in some States
for which necescary additional funds
have been asked from the Planning Com-
mission.

SHRI PITAMBER DAS:
your ultimate objective?

That is

SHRI MOHD SHAFI QURESHI:
It is, and we are going in for that. Shri
Kumbhare raised the question about
providing communication facilities for
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the staff. As I have already stated,
there is no bar for any employee of the
Indian Railways to bring his complaint,
and that would be given due hearing,
The only trouble is, as the situation ex-
ists today, recognition has been given to
only two unions. Although our aim is
to have one Union in the Railways, how
best this can be achieved will have to
be decided 1n consultation with the two
recognised Federations. And in consulta-
tion with these we will have to find out
the way as to how best we can have one
real representative union on the Indian
Railways.

'

I think I have covered most of the
point, Sir, I have one point which is
exercising my mind, I would request
hon’ble Members that this staff agita-
tion of loco running staff should not be,
this is my humble submission to the
House, encouraged because this will
create lot of problems not only for the
Indian Railways but for the entire coun-
try, for the entire economy of this coun-
try. I would request hon’ble Members
to help us in solving the problems, We
want to be sympathetic but we have to
deal firmly with certain elements who
are trying to disrupt the traffic in the
Indian Railways.

MR. DEPUTY CHAIRMAN:The
question is:

“That this House approves the re-
commendations made in paras 60. 70,
71, 75, 76, 77, 78 and 79 contained in
the Interim Report of the Committee
appointed to review the rate of divi-
dend payable by the Railway Under-
taking to General Revenues as well as
other ancillary matters in connection
with the Railway Finance and General
Finance #vhich was presented 1o Par-
liament on the 11th December, 1973;

and N
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‘'hat this House further directs that

" the action taken by Government on

the other recommendations made in

the Report should be reported to the
Committee.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: Prof.
Sher Singh will now make a statement.

SHRI KRISHAN KANT: On what
topic?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): Sugar,

MR, DEPUTY CHAIRMAN: He is
laying a statement on the Table,

SHRI KRISHAN KANT: I want to
raise 4 question here, This is a new
thing. You will remember that this
House made. . . ’

MR. DEPUTY CHAIRMAN: We do
not know what he is going to speak on.
Let us listen to him first,

SHRI KRISHAN KANT: Because
you raised the point,  would like to
know from you. . .

MR. DEPUTY CHAIRMAN: 1 do
not know what he is going to say. Let
him say what he wants to say. You
are presupposing. How do you know
on what he is going to speak?

SHRI KRISHAN KANT: On
sugar,

MR. DEPUTY CHAIRMAN: You
cannot presuppose.

SHRI KRISHAN KANT: Mr. De-
puty Chairman, please do not be harsh.
You have been a Member of this House,
The question here is. . .

MR. DEPUTY CHAIRMAN: You
should also conform to cbrtain proce-

dures. He has not yet laid anything on
the Table,
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SHRI KRISHAN KANT: Mr. De-
puty Chairman, as a Member of this
House is it not my right to enquire from
you as to what subject he is going to
speak on? No paper has been circulat-

ed. When [ enquired he was kind
enough to say “Sugar”. .
MR. DEPUTY CHAIRMAN: 1 can

understand your objection to laying it
on the Table of the House. At this
stage that can be the only objection.

STATEMENT BY MINISTER

Fixation of Ex-Factory Prices of Ievy
sugar of 1973-74 production

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF SHER SINGH): Mr, Deputy
Chairman, Sir, taking into account the
revised Cost Scheduled recommended by
the Tariff Commission in its latest Re-
port (October, 1973) on the Cost Struc-
ture of the Sugar Industry, and the esti-
mated duration of the crushing season,
recovery of sugar, etc., the Government
have revised the ex-factory prices of
levy sugar of 1973-74 production in the
various zones as required under section
3(3C) of the Essential Commodities Act,
1955. Sub-section (6) of section 3 of the
same Act requires that every Order made
under this section should be laid be-
fore both the Houses of Parliament, as
soon as may be, after it is made. Ac-
cordingly, I lay on the Table of the
House a copy of Order No. G.S.R, 522-
E/Ess. Com./Sugar dated the 14th De-
cember, 1973. [Placed in Library. See
No. LT-6138/73.]

These revised prices should have nor-
mally resulted in an increase in the uni-
form retail price of levy sugar for the
consumers all over India by about 10
paise per kilogram, The Government of



